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CENTRAL ﬁbMINISTRATIVE TRIBUNAL.
PRINCIPAL . BENCH

0.A. N0O.1082/2002
™M A W &éu/’;—m)/

Mew Delhi this the 30th daly of gpril, 2002
Hon’ble Shri Vv.K. Majotra, Member (Aa)
Hon’ble Shri Kuldip Singh, Member (J)
1. @.%. Saha, STd
2. Phool Kumar, SS0
%. Raj Kumar, STA
4. Maresh Kumar, 330
5. 0. Balasubramanian, 3STa /‘
&, HC Bhanol, STA
Y. Bhajan Singh, 330
S VPSS Yerma, S80
gL ML, Sharma, STA
10. B. Bhattacharya, STA
1l. Dharampal, STA
12, PLS. Bist,'STﬁ
13. $.Rorgikar, 3TaA
14. Dharam Raj, STa
15. Rattan Singh, STA
16, M.J.Aandhare, S50
17. K“S"Wérma, a80
18, J.J.3.ahluwalia, SS0
19. V_Huﬁrivastava, 3Ta
20. K.C.Harnal, 3TA

21, A.R. Singh, 3TaA

7
e

3

. C.P.S.Hagra, STA

23, H.

4

LDew, ST

@d. Jail Bhagwan, STaA

All present working in

Directorate of Co-ordination, Police Wireliess,
Block Mo.9, CGO Complex, Lodhi Road, '

Hew Delhi.

(By advocate: Shri V. Shelkhar)
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Verasus

1. Unicn of India
Through Secretary,
Ministry of Home affairs,
Morth Block, Hew Delhi.

)

. Directorate of Co-ordinmation
Police Wireless,
Through Director Police Telacommunication,
Block to.$, CGEO Comple,
Lodhi Road, New Delhi.
~Respondents

ORDER_(Oral).

Hon’ble Shri ¥.K. Majotra. Member (A)

shri  ¥.Shekhar, learned counsel of the applicant

heard.

. ME-36&/ 2002 For Jjoining together is allowed.

b3

Learned counsel stated that the applicants, 24 in

oy
;

number, hold the posts of $S80/8TA with respondents. Wide
order dated 10.1.200%2 (annexure-G), respondents hawvs

e~ M

approved re-structuring of Group B2 oand "C7 pests In the

rectorate - of

=t

operational and  Technical Wings o f o

Coordination, Police Wireless and placed wvarious posts  1In

the rewised scales. The post of g0 aTa which Is &
supervizory post in relation to the poshts covarad under

annexure~C - has not recsived attention of Fiftth Central Pay
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mmission  as  well as the related pay stale has not een

[oX

revy ] sed Upward. Learnaed counssl also shatad that

n 4

applicants representation dated o8 1.200% in regard  To

£
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Ctheir grievance has wvet not been disposed of by The

respondants .

< - In  our wiew, interest of justice would be duly met

if the respondents are cal led upon Lo dispose of



-
applicants” repressntation dated 25.1.2002 {mnnexur@wD)'by
passing a detailed reasoned and spegaking order within the
stipulated period of twavmonth$ from the date of receipt of
these orders. Ordered accordingly. aApplicants shall have
libeﬁty to sealk Eedres&al of their grievance on remaining

agarieved, as per law.

5 Copy  of this 0a be also sent to the respondents to

he treated as a supplementary reprasentation.

ettap -

.(;LLAéa

fedldip Sihgh) (. K. Majotra)
Member (J) Mamber [A)

CC.



